
cej^tral acfiiN istrative tribunal
in-; p rin cip^l B en

n n Hn^i1 629 of 1991

Ne^j [Elhl, dated the 18 ttl October, 1995

■O

HON

HOM

•BLE HR. S.R. ADIGE, I^ETIBER (A)

•BLE 9R. A. UEOAWALLI, nE^BER (3)

Shri R.C.A. Rituparna,
s/o Shri Sftam sunder Aggaruai,
F/o A-148, Uivek Uihar,
Neu D8lhi-1l00 9 5. ... APPLICANT
(By Advocate; Or. D.C. \/bhra)

o

o

VERSUS

1. Union of India through
line Foreign Secretary,
Ministiy of External Affairs,
South Block, Neu Delhi,

2, The High QDmmission of India,
port of Spain (Trinidad),
through its H.B.C.,

c/o Flinistry of ©eternal Affairs,
South Bio ck,
Neu 0Blhi-11Q0l1. ... RESPOMOEMTS

(By Advocate: Shri n.K. Gupta)

0 RDER (0 RAL)

\

BY HON'BLEflR. 5.R. AOIGE. I^ET13ER, (A)

In this application, Shri Rituparna
Sr. Lecturer, Delhi University has sought pay
protection for the duration of his appointment
as Hindi 0 fficer at port of ^ain, Trinidad.

2, Shortly stated the applicant uho was

drawing Rs.3B25/- p.m. as pay in the scale of
Rs.37-'00-^ 00 was appointed as Hindi Officer,

port of ^ain in terms of the flEA's circular
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da£ed; 13.3.87 (Ann. A). The post of Hindi
Officer uas in ̂ the scale of Rs .3 000-4 5 00,
paragraph 4 of that circular -state^ that in
the case of Unix/ersity Teachers Ih e p^V »Jould be
fixed according to the rules fixed by Govt.
from time to time. The respondents fixed the
applicant's pay, at the minimum of the scale

of RS.3 0 0-4 5 00 i.e. at Rs.3 000/-^ claiming that

the applicant.being a Univ/ersity Teacher is not
entitled to pay protection under the rules

applicable to Go v/t. servants.

3^ The applicant joined duty as Hindi

Officer, Port of ^.ain on 1.7.88 and was

r^atriated on 16.7 .92 and hence the period

involved is a little over four years.

4^ In this connection, ue have heard

Dr. D. C. tohra for the applicant and Shri

n.K, Gupta for the respondents, and have also

perused the Tribunal • s in terim directions

dated 6.4,92, directing the Respondents to grant

the applicant the same pay and DA uhich he uas

drawing prior to his appointmait in Port of

Spain u.e.f. 1,4.92 unUl fu rther or ders^ an d

if su ch a stage uas not a v/ailabl e, theh to

permit him to drau pay at a stage just belou

what he had been drawing. This interim order

was givdi in the background of the Deptt. of

Personnel O.fl. dated 7.8.89 made effective
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f=^om 1.8.89, and by this interim direction,

the applicant uas allou ed to'drau Rs.3750/- p
as pay ti/ith.i the corresponding OA and o er

adnissible allouances from 1.4,92 till his

date of r^atriation i.e. 15.7.92.

5, After considering the ri \^1

contaitions and on perusing the available

materials on record, iJe consider it fair and

just to oonfiun the interim order dated 5^ .92^

with this modification that the applicant will

be aititled to drau pay at the rate of Rs.3750/-

p.m. u.e.f. 1.8.89, up to and including 16.7.92^

in the pay scale of Rs.3000-4500^uith annual

incren ants as adnissible in that pay scale^

together uith D. A. and other allouances as

adnissible to him. The total sum thus due to

the applicantjless uhat has already bean

draun, should be computed and paid to him ui tJiin

three months from the date of receipt of a copy

0  of this judgnent.

6. This O.A. is disposed of accordingly.

No 00 s ts.

(or. A. VEDAVALLI) (5.R. AOISeJ
flanber (3) flanber (A)

/gk/


